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Defects not yet removed Let it

be done within two. weeks.
‘ List the matter for orders in the
"next circuit court sitting to be
held at Indores i@ .. |
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MBafects have: ndt“y‘ﬁ been )
. rewmoved., Ist is*also seen that this CCP
has ‘béen filed aileging non compliance
“' of the order passeo byithls Tribunal
in Qk No. 818 of 2004 99 17th 0ctober,
lu’ et ‘V

2005 Thls CCP has been ﬁ;led on 3.1, 07,

1. e. after the prescribed time limit of ¢
.one year,
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Hence, the CC? is- not maintainable'
and i% is dismissed b
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